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" CENTRAL ADMIMISTRATIVE TRIBUNAL
PRINCIPAL BENCH
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N-u Delhi this {59 Sth day of August, 94

HON'BLE MR.JUSTICE D. L.mEHTA VICE CHAIRMAN(J)
HON*BLE MR.B.K.SINGH MEMBER (A)

Shri Bhdgmal .

- €/o Shri Bona Ram

Postman, Escort Nagar, T
Baridabad. ochpplicant

(By Shri Sant Lal, Advocdte)
Vs,

1. The Director Postal Services,
Haryapa Circle, Ambals Cantt.

. 2, The Sr.Suaarxntendent of Post Offices,

Faridabad Division, Faridabad, «e s Responddnts
(By Shri KC Mittal, Advocate) ‘

ORDER (GRAL)
HON'BLE MR, JUSTICE_D,L.MEHTA_ VICE_CHAIRMAN(3)

Haar& ld. ceunéal for the applicanf.
Applicant has prayed thdt the lmpugned orders
danylng his claim for placement in the next higher
scale be set asida but hs has not referredZiha
impugned orders in relng clause. Houever at
page 1 he has menticned that the orders dated
5-10-1988 and the orders dated 11-10~1989 are
the impugned orders. As far the order dated S5-i0-g8
is ‘concerned, it has not been bruught.on record,
No document and no order which is not brought on
the file can: . be set aside by the Court. It
was the duty of the app11Cdnt to bring the document

on record, He should have applied to the authorities

- Pfor a copy of the same. In case the authority was

not willing to supply him the copy, he should have - -

- the Tribunal (’
requested/to summon the records. In such circumstances
how—an order can be passed in relaticn to thée document
which is not on record, As far as the An.A1 is

cencerned the case of the applxcdnt was considered

under Time Bound . Promotion,Scheme but he was not
found fit. The 1ld. counsel for the applicant submits



that the orders may be passed in relaticn to the
order dated 11-10-89 (ﬂn.ﬂ1) as the applicant has
preferred an appeal against this order and the ‘

same is pending with the authorities. The Tribunal
has an authority to decide the cases if there is

an appéal pending for more tﬁ%n six months,  Houever

we Will not = decide this mattsr on the request
Delefed vide ey of the counsel. Th

ras:fgg;nts are 're;isg/to
di- 23)2)9s 17 ; ont hgfrom the
(11

RA - 57 95 L ::iggaé of theappeal within fourm B///// ‘
- " . p .
j?iﬁa; te of The B.A, 19//78p089d
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(O.L.MEKTA)

(B K.SINGH)

& ' Member (A) | ' . Vice Chairman(3)
o "M '
Sibstituted vide "Since the applicant did not prefer an
Ovder dé - 2312195 - ‘appeal against the order dated ll,10.,89 but
io RA - 67IQS:LL/ has preferred an -appeal against the order
%i///' : : £ 1 has been
v/ dated 5,10.88 and that appeal has
[T |

disposed of by the order dated 13,1,95,
so the application is disposed of in the
manner that the applicant may, if so
advised, assail the aforesaid order of
13,/1,95 acchding to law, No costs.®
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